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Central adminisrative Tribunal

Principal Bsnch,

Mew Delhi

LA No.2032,/2002

-~ Hon’ble Shri S.A.T.Rizvi, Member(A)
Hon’ble Shri Shanker Raju, Member(J)

Honday, this the 12th day of aAaugust, 2002

3.J. .Bahadur

s/0 Late Sir Jung Bahadur
r/o RLUZ.Z807

Straeat Mo. .32
T.K.D.Extension

Mew Dalhi..

L.S..Chandeal

s/0 Sri Dava Ram

rio 38/8B, Bari Mogal
Saral, Mew Chandni Chowk
Maw Delhi. '

R.P.3ingh

/o Uday Singh
R C=-27-A
Gulabbagh
Railway Colony
Lazpatnagar
Mew Delhi.

J.K.Mishra

s/0 Late J.N.Mishra

rfo C-2/X Railway Colony
Lazpatnagar

Naw Delhi.

M.I.Haque

s/0 Mohd. Ibrahim

rSo 178, Railway Colony
Husaingunj

Mew Delhi.

3mt. 3Barita Bhardwaj

Daughter of Prem Dutta Sharma

rfo 115 Railway Colony
Savanagar
Mew Dalhi.

(By advocate: Shri T.&.Pandsay)
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Union of India through
General Manager ;
Northern Railway
Barauda Houses

Maew Delhi,

Chief Personnel Officer
Head Quarter

Morthern Railway
Barauda House

Mew Delhi.,
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Medical Dirsctor
Morthern Rallway
Ccentral Hospital
Mew Delhi.

Bishambhar Das Chitra

ar. Pharmacist

central Hospital

Morthern Raillway

Barauda Houss

Meaw Delhl. .. Respondents

0 RDER (Oral)

By Shri S.A.T.Rizvi. M(A):

Heard the learned counsel .

. Mey 1655/2002 for  Joining together is
allowad.
3. Applicants, six  in pumbper,  who anrs

Pharmacists Grade-1 in the pay scale of Rs.5500-9000
azpired for promotion to the next higher post of Chief
Pharmacist —oF Grade-II, which is placed in the higher
grade of Hs_ﬁsoowlOSOO;v The relevant rules provide
far Fhe criterianof seniority-cum=-fitness for purposes
af promotion to the p;st of Chief Pharmacist Grade-I1.
The applicants herein ars dualified for promotion in

accordance with the aforesaid provision.

4. Learned counsel appgaring on behalf of the
applicants submits that the criteria for promotion

being seniority-cum~fitness, the seniority peszition of
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the applicants is likely to > 1o ~\’\L‘pe%e in
promotion. He further submits that the latest

seniority list which has been circulated on 17.4.2002
(annexure/a~10 and on which the respondents are likelw

rely at the time of making promotions has not besn



-

correctly drawn up. The zarlisr seniority list issued
on LZ.U8.1%997 (annexurs/d- ITI&‘ also, according to the

U
learned counsel, = illegal.

5. The aforesaid latest seniority list being
provisional in nature, applicants herein have filed g
reprasantation against the Same (wly 15,5, 2002

IJ

(ennexurela~vY .  The respondents have not respondeq in

the matter so far.

e

& Learned counsel further submits that the
principle  followsd in framing the aforesaid seniority

lists iz In accordance with the 85th Constitutis onal

/
Amandmant 4ct, 2001, the operation of which has besrn
stayed by the Subrems Court and this fact is very much
within the knowledge of the respondents who hawve, by

their own  letter of Z20.5.20072 (Annexure A~11),

directed the General Managers of all Indian Railwawvs

e

Ca comply with the status-quo dirsction giwven by  the
N I

Suprems  Court. The applicants herein apprehanag that

natwithstanding the provision made in the aforesaid

ﬂetter( ﬁnnexurefﬁmII) the respondents are likely to
- )/ -

Proceed further and @y resort to promotion on the

ba

{fi .

is of the aforesaid impugnead seniority list.

|
7. We have considersd the submissions made by

the learned counsel  and the aforesaid

facts andg

Clroumstancas . The applicants have filed their
representation ol Frecantly., T hi afficial

Frespondesnts shou ] o thersfore pe allowad tipe t

{r;
)—0

Consider thege matter dhd take a dec cision, We  can

a1y hope that f#ﬂ%@j issusd the afg

oresaid letter of

G
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2ﬁ.5.2002 (mnnexurefﬁwlI)? the official respoﬁdentg
will correct the seniority position accordingly and @;
procesd in the matter of promotion only thereafter.

S In the aforesaid circumstances, we Tind
that the interest of justice will ba duly met Loy
disposing of this 0A at this wvery stage with a
direction to the official respondents to consider the

aforesaid repressntation by having regard to the

centents of their O letter of 20.5.2002

t

¢ «

(Annexure/a-I11) and pass a reasoned andxspe;king ordar
therebn as expeditiously as possible and in any event
within a period of two months from the date of receipt
of  a copy of this order. We direct accordingly. Ir
the facts and circumstances of T*mscase we further
dnnd Lor anelior w
direct that until orders as above hduawepn passcd thé
official respondants will not place reliance on  the
aforesaid impugned seniority list for the purpose of

making promnotion to  the post of Chief Pharmaciste

Grade-11.
. [® 7 N
. The 0A is disposed of .umsh the aforesaid
terms. No costs. <(/)
(Shanker Raju) (s.A.T. R12v1)
Member (J) ‘ Member (&)



